BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 508/2025

IN THE MATTER OF:
PURAN ...APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS. ...RESPONDENT(S)
INDEX
S. PARTICULARS PAGE
NO. NO.

RESPONSE BY R-6, DIVISIONAL FOREST OFFICER,
MATHURA, UTTAR PRADESH IN COMPLIANCE WITH

ORDER DATED 12.01.2026 BY THE HON’BLE TRIBUNAL

A COPY OF THE REVENUE RECORDS IS ANNEXED

HEREWITH AND MARKED AS ANNEXURE-1

A COPY OF THE SITE INSPECTION REPORT DATED

07.04.2025 IS ANNEXED HEREWITH AND MARKED AS

ANNEXURE-2.

A COPY OF THE LETTER/REPORT DATED 18.04.2025 IS

ANNEXED HEREWITH AND MARKED AS ANNEXURE-
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3. A COPY OF THE INSPECTION REPORT DATED

01.09.2025 IS ANNEXED HEREWITH AND MARKED AS

ANNEXURE-4

6. A COPY OF GOVERNMENT ORDER DATED 21.01.2018

IS ANNEXED HEREWITH AND MARKED AS

ANNEXURE-5

7. A COPY OF THE ORDER DATED 09.04.2026 IS ANNEXED

HEREWITH AND MARKED AS ANNEXURE-6

8. A COPY OF THE ORDER DATED 18.05.2026 IS ANNEXED

HEREWITH AND MARKED AS ANNEXURE-7

THROUGH COUNSEL
BHANWAR PAL SINGH JADON
STANDING COUNSEL FOR THE STATE OF U.P.

EMAIL-bhanwar09jadon@gmail.com
PHONE NO.-7838248353

Date: 01.07.2026
Place: Noida
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 508/2025

IN THE MATTER OF:

PURAN ...APPLICANT
VERSUS

STATE OF UTTAR PRADESH & ORS. ...RESPONDENT(S)

RESPONSE BY R-6, DIVISIONAL FOREST OFFICER, MATHURA,

UTTAR PRADESH IN COMPLIANCE WITH ORDER DATED 12.01.2026

BY THE HON’BLE TRIBUNAL

I, Venkata Sreekar Patel aged about 34 years, S/o Shri Venkata Prabhakar

Patel, posted as D.F.O., Mathura, Uttar Pradesh do hereby solemnly affirm and

state as under:

1. That, I the Deponent in the above captioned matter, am fully conversant with

the facts of the case and am competent and authorized to swear the present

reply.
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2.

That, I state that the contents of this reply have been drafted by my counsel
on my instructions, and the contents of the same are true to my knowledge

and nothing material has been concealed therefrom.

BACKGROUND OF THE MATTER

3.

In the present Original Application, the applicant has alleged that Khasra

Nos. 632 (¥) and 637 (), situated in Village Jatipura, Tehsil Govardhan,

District Mathura, are Reserved Forest Land. It is further alleged that the said
Khasra numbers have been encroached upon by certain private persons, who
have carried out illegal construction in the form of a permanent boundary
wall. The applicant has also alleged that, while constructing the said boundary

wall, trees of Peelu variety standing on the said land have been illegally felled.

REPLY IS AS FOLLOWS
I. NATURE OF THE SITE IN QUESTION AS PER THE REVENUE

4,

RECORDS

That, it is most humbly submitted that the site in question in the present
Original Application alleged to be Reserved Forest are Khasra Nos. 632 ()
and 637 (M) admeasuring 0.052 hectares and 0.073 hectares respectively

situated at Village Jatipura, Tehsil Govardhan, District Mathura. Further it is

submitted that the Khasra Nos. 632 () and 637 (¥) are recorded in the



II.

Revenue Records as ‘Forest Land’ however they have not been notified as
‘Reserved Forest’ under the Indian Forest Act, 1927.
Copies of the Revenue Records are annexed herewith and collectively marked

as Annexure-1.

FACTUAL POSITION REGARDING THE SITE IN QUESTION

That, it is respectfully submitted that as mentioned in the para above, Khasra

Nos. 632 (¥) and 637 (¥) continues to be recorded in the name of the Forest

Department in the revenue records. It is further submitted that a samadhi
existed at the site prior to the year 1980, and later boundary walls and rooms
were also constructed where Sant Jagdanand was residing and the premises
were being used by Sadhus for prayer. Upon the demise of Sant Jagdanand
on 19.03.2025, his disciple, Shri Chaitanya Krishan Das, along with other
Sadhus and certain residents of Village Jatipura, started asserting claims over
the said site. In this regard, Shri Chaitanya Krishan Das submitted a
representation dated 29.03.2025 before the S.D.M., Govardhan (kindly refer
to the Original Application at page 27), and several other representations
were also submitted by different persons before the concerned authorities
(kindly refer to the Original Application at pages 53—61), the details whereof
are not being repeated herein for the sake of brevity. It is further submitted

that, as informed by local residents, the old boundary wall on the western side
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of the existing construction had collapsed due to its age, and the debris was
thereafter cleared by the Sadhus residing at the site.

That, a site inspection of the site in question was conducted by the Lekhpal,
Mauja Jatipura, and a report dated 07.04.2025 along with a Nazri Naksha was
submitted to the S.D.M., Govardhan. In the said Nazri Naksha, the four sides
of the site have been denoted as AB, BC, CD, and DA. During the
inspection, it was observed that a boundary wall existed on three sides,
namely AB (27.60 meters), BC (31.60 meters), and CD (27.60 meters),
whereas on the fourth side, i.e., side DA (western side, measuring 31
meters), no boundary wall was found to exist at the time of inspection. It
is further submitted that a subsequent site inspection of the site in question
was again carried out by the Deponent Department, and thereafter, the R.F.O.,
Govardhan, vide letter no. 277/33-1 dated 18.04.2025, submitted inspection
report to the S.D.M., Govardhan.

Copies of the site inspection report dated 07.04.2025 and the letter/report
dated 18.04.2025 are annexed herewith and marked as Amnnexure-2, and

Annexure-3 respectively.

III. REGARDING UNAUTHORISED CONSTRUCTION OF THE

PERMANENT BOUNDARY WALL AT THE SITE IN QUESTION

AND ALLEGATION OF THE APPLICANT REGADING ILLEGAL

TREE FELLING
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7. That, it 1s humbly submitted that the reconstruction of the boundary wall on
the western side of the construction was started around April 2025 by Shri
Chaitanya Krisha Das and other saints, and basis of the complaints given by
the applicant, authorities stopped the works at multiple instances however
seeking right opportunity they finished the construction of the boundary wall.

8. That, the deponent department conducted a further site inspection of the site
in question on 01.09.2025, during which the occupiers were requested to
vacate the Forest Department land; however, they refused to do so, asserting
their claim over the said land. It is further submitted that, during the said

inspection, the words “This Land Belongs To The Forest Department” were

painted on the walls at the site. It was also observed in the said report that no
tree felling had taken place during the reconstruction of the boundary
wall on the western side of the site, and the trees existing at the site earlier
were found to be in the same condition.

A copy of the inspection report dated 01.09.2025 is annexed herewith and

marked as Annexure-4.

IV. LEGAL ACTION INITIATED AGAINST THE ENCROACHERS

9. That, under Para A(i) of the Government of India Order No. F. 11-
42/2017-FC dated 21.01.2018, it has been provided as follows:
“..i. Diversion of forest land for non-forestry purposes without the prior

approval of the competent authority in the state will be dealt under the
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10.

1.

provisions of Indian Forest Act 1927 or State Forest Acts or any other State
act dealing with such land as the case may be. The land in question will not
be considered as diverted under FCA 1980 and the status of land shall
continue to be Forest...”

A copy of Government Order dated 21.01.2018 is annexed herewith and
marked as Annexure-5.

That, in compliance of the Government Order mentioned above, Deponent
Department filed Eviction Suit No. 1797/2026 under Sections 4, 5, 6 and 7
of the U.P. Public Premises (Eviction of Unauthorised Occupants) Act,
1972 before the learned S.D.M., Govardhan for eviction of unauthorized
occupants from the land in question and for removal/demolition of the
illegal construction raised thereon.

That, vide disposing the aforementioned suit, learned S.D.M., Govardhan
vide order dated 09.04.2026 has directed as follows:

Iaelet &t AT SIA1GT & Jelel To 632 Tl 0.052080 T TR o 6378 Tl
0.073080 @& 3iifdre oleT av [pel arel 776 qlare qorchl af¥ier Qo &l S b
SIAIfEIPA Teelledel & AHA [Bl SIAT 8 od &gl & oa 3 100 o dlafed &
feena & aer AT sifreprdt anaeler $o1 areper bt RaIC aega et & Rativ &
aredfde oq & dqE Bvel D feadicd Ad MRNAA [Hel Gl & lAgare soilalr
AT oF ACHAT BIelaIst &g 494 & ol [bel oie 6 31 o &t &t afa=it arer
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997 " Az Icicre Jllaelet ot 8 [o1c 91 & &rel [op as gop airy [Aq&ft az freretageare
[afgrad ArticT perel Ae gerdl Al [adifed ®eicT ae aedl weiel Aell dIg Aldtlol
gb gl &9 weleliciel et aIael bl Glid HiE 3aweiep epIeldle] aaldct] QIRICT Taie
BlL.”

A copy of order dated 09.04.2026 is annexed herewith and marked as
Annexure-6.

12. That, in furtherance of the above order, Civil Appeal No. 32/2026 has been
preferred by Shri Chaitanya Krisha Das before the Ld. District Judge,
Mathura wherein the Learned District Judge vide order dated 18.05.2026 has
been pleased to stay the eviction order till further proceedings.

A copy of the order dated 18.05.2026 is annexed herewith and marked as
Annexure-7.

13. Hence, this response is respectfully submitted for kind perusal of this Hon'ble
Tribunal.

14. That everything stated above is true and correct to my knowledge, derived

from official records, and nothing material has been concealed therefrom.

\Sja//w
24 \o "\'»
DEPONENT
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VERIFICATION

Verified at Mathura on this 01 day of July 2026, that the contents of the
above affidavit from paragraphs 1 to 14 are true and correct to the best of my
knowledge and belief. No part of it is false and nothing material has been

concealed therefrom.

DEPONENT
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True Typed Copy

A,

Faw o o Ul off S w0t g ARl eenee! SRy dedid MadH e
TYRT GRT SITYRT URBHT A (Y U Herade! H FaRRd X6 dd SiaM-=< ot &1 Jg
WRId (TG 13/03/25) 3 H FarRa Td qrgsii & e Y, oo™ IoIE &1 YfH
FATHR SIATYRT A TR 3% Tg d Aferd Hig gRT URRIH T o &1 RIGr™d Hi
21 3MTUP TSR & AT B IHUe I Tyid afadal ot urufa § THER &1 T8 | S
3eT f5ad 5|

RIGaEd! gRT R RIS & Id SFIGH< &1 A1HH Tarl S 38T & 39 T &I
gfcaef SR IORIM B Y Fad1d gl e 3o I HIS SRl & Q-] IS
637,632 & fa¥Id g | WIRT 6373 THaT 0.599 §aeIR A&d 99 Td 6378 IHaT 0.073 TR
I FIUTT gof ToRa UFHTT 8 | IR T/ 632 F 1.1418b¢ Add a1 Td 632 T 0.052 &
g faUT v Iorg SifdeiRa g1 uniAr v H aftfd wue ot Fe=n § ABCD 9 UelRid g
ST AB 27.60 HIex, BC 31.60 Hier, CD 27.60 HIex, YST DA 31 Hiex g1 YT AB,BC,CD
IR Ud! G&T IR a1 g ufauel & o 39 & Jay & S{ad &1 foa1 T g

TRl
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True Typed Copy
FHATAT & o SHFABRY, Mt I IS Tt ad YT, YR
e 277/33-1 Mg, e 18/04/2025
qa1 4,
JUTETgDhRY
Mae=, AT

fawr- o 990 HwT g AR HerdS! ST MaeH & Ui U &1 Sifd ST |

- 3BT UF a1 09.04.2025

TRIeg,

IWITd B 7 T9urd B Re & IR ot 99 $O7 g et
HeHES! SIATYRT dedTd T fSTar HYRT §RT SIAgRT UReHT AN R UTei- harads!
T IR Y5 9= SEM=< St &l g SWRid (G 19.03.2025) 319H H FHIRRd 36 I
Y3 BT AT YA, AR IS0 B Y FAHR AR Farlt $© Afdadl gRI
TRIMM FHA DI RS R A¥UTE GRT WG YH B GHIS &1 T4 7 | Forae! e §
CRIUTE GRT 3faFTd BRI 747 § foh SURIaGd RIS Al SITYRT & WERT AT 637, 632 &
a1 S o faUmT gof YoRa HfTE g1 3D TR & AT & Sad UHRUT Bt
Sifar ot 3mefty AR Rig a6 § HIE Wi 376 gRT 35 il aRe® ot AU &
1Y Hih TR SThR ! TR Hidh TR I I a7 faHRT & AT & SR SITYRT 9 slep
(&I o 1) T WIRT WS TRMT 263,266,268 P AId I T-AT 3 & FY H YSAd gl
% TRl S OR 4 AT W™(1.2.3.4.) T §A § S I G- 3 9 faumT &t i § &t
2, HIdb &1 o] T Ia¥ g1 Hip IR IUfYd afdadl T Igdis &1 Tt df I1d go
390 9% AT 3 & =0 H UeRid Y R I M= off HaRRd ¥ @ 9 SWida
JAH H 9 o a1 SN farRd ]

3{d: Sird 3RSAT Heled &t a1 H Yoy Ud Saas HdTe! g Iivd 71

Heie:- IRIFATHR|
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_ Rt ANNEXURE-4

HEIey,

St fR|i® 01.00.2025 BY HIST SNYT & WA GEAT 632 W, TAT 637
9, R Mae 35 & raRel Wit & Wy #ie 1R Yereid fAeror fbar war feror
@ RE U T oy deomerd st A FUI TN T I D gRT G
faarfea 4 & ofew Rwn & A qRvg) a &1 gHfm &R foar mm g1 R
ERT 3T HTIRAT | Peoll 8T o 8 Bl TAT 3R o faafed g akeR o1
Aarelt W Ve grT g formarm wr % ¢ Aw g 99 fwrr @ g ¢ feeg ardy
TN U&7 & gRT I3 Heoll -8l g/l AT AR T A R $Heal & IMER
TR AU <1aT IR T 2| @ W it i & R b3 IR B wehdrr T fbg
Y FenRA & gRT FATer wrf 98 A ma, gea farfed 4fF & afdem
fem 3 8 Sara @ AT & R fEA N gar &1 i el g3 g | g2 e
A ger B BIS Ay S ugas T 2| A W S gE o IaRerd of 3@ A a9
2 sraferd |y faifed 4 @ T § Iy FeoruiRAl & fdweg o dio
ufees FNAY (Tfee 3ife sFaNeRgse fRUCH Uae 1972) & 3Hiid dIe Hem
g IReN /Su RienPer) Madd & uaed § SRR fear [ g o
foraRTe T 2 |

m@“/ﬂ%‘é‘f aﬁﬂﬂ%%ow 5’«1??%;; %E"W

CE SR & a9 BN
WW Tfraehira Maef I M IS




F. No. 11-4212017 - FC ANNEXUREX)3

' .Govcmmcnl of Indin
Ministry of Environment, Forests and Climate Change
(Forest Conscrvation Division)

Indira Paryaravan Bhawan,
Aliganj, Jorbhagh Roed,
New Delhi - 110003

.

w
Dated: <7 January, 2018

To
The Principal Sccretary (forests)

All States/Union Termitory Governments
ona of provisions of Forest Conservation

Act 1980 nnd rules mnde thereof and guldelines issued in this hehalf, by oser
agencles and quantum of penally o be Imposed -regarding common
uideline t0 be followed by FAC/REC wlille consldering the proposal under

FC Act 1980.

Sub: Activities which contitntes violatl

Sir. ) . )
! 1 am dirccied to invitc your kind ottcntion that lh-c f-’orcstl ‘.';\S%W“;z (igmnugec
AC), constitured under Section 3 of the Forest Conscrvation Act , while discussing
e 4 under FC Act 1980, in its mecting held on 25.04.2017 noted with

h adopted by diffcrent Regional Empo

in case of violations committed by user
jons of Forest Conscrvation Act
Ity such as peoal CA and peoal

proposals submitic k
1 concern somewhat inconsistent approac

Comminces of MoEF&CC and FAC itself ]

i travention of the provis

ucntly rccommending monitory penatty

in oddition 10 mandatory compensatory lovies. [t was obsch_c:i :i!;a: ;:;
ecisions 10 classify ceriain activities undertaken by the user agencics as violatt

:u;mt:; of pcnal:y}', imposed therein for the similar offence arc differeat oo different

ozcasions duc 10 absence of common guidelines.

WP\ elc.

2 It was, therefore, decided by the FAC to constitute 8 Committee 9!' A.PCCF
;-csn:ra!) Regional Offices, MOoEF&CC and fx.mcmbgr of tl.nc FAC to cxamnioe .vanons
pspecte eod differco! situations and activitics which will constirute violations of
provisions rules ead guidelines issued under Forest Conservation act 1980 and suggest
peazlty ip verious situations, if the activitics arc treated as violation and thus as offezce
o z< 10 dissuade the user agencics from committing such violations in fururc and

compensate the J055 caused duc to such violation.

mmendation of FAC, the following Committee was

z. fccordingly on the reco
wwasinaed vide this M inistry's letter of even number dated 05.06.2017.

i. Dr. Tejinder Singh, APCCE, Regionul Oflice, Bhopud; Chairman
i, 1. Swyay Deshmukh, Member, FAC; Membeor -
iii. Sh. Kaweasjit Singh, AVCCF, Regional ONico, Nugpur; Mewmber
iv. Sh. 1) Reddy, APCCE, Regionnl Ollice, Chennui; Meiuber

47 The Commner submitied iy recampmendutions (o the Minlsuy on 15.05.2017 and
die cume was discuss d in the Ministry aid the et recommendation ot the Cotvmittee
was pleced before the Furent Advisary Committee i it mecting dated 26.102017. Th

recommendution - the Commitive was uecepled wid recommended by the T-‘,\c. 1 c
recommendutions of FAC vz pluced betute the competent uuthurity in the M'mistry. 'I":I\:

ey

' "}‘.I"S.
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gg mg:ém authority hes accepted the report of the Committee on the recommendation of

3. Accordingly, this Ministry bas decided to adopt following guidelines while
imposing penalty in various cases, on the recommendations of FAC/REC after due
deliberation 1 s mecting, for use of forest land for non-forestry purposes in violation of
the provisions of the Forest (Conservation) Act 1980, Rules made thereof and guidelines
issued from time to time to implement FC Act and Rules:

A. In cascs where the proposal under FC Act bas not been submitted and forest
land is diverted without FC: : -

t land for non-forestry purposcs without the prior approval of the
ty in the stato will be dealt under the provisions of Indian Forest
State act dealing with such land as the
considered as diverted under FCA

i, Diversion of fores
competent authori
Act 1927 or State Forest Acts or any other
case may be. The Jand in question will not be

1950 and the status of land shall continuc {0 be ’
If the penmission for use of forest land for non-forestry purposes have been granted

by the state authority without the ) c
section 2 of the Forest Conservation Act 1980 then action under section 3A and /or "

3B of FC Act, as may be app L
diversion. A report with full details of violation shall .be submitted by the State
Govermnment on the recommendation of the Fo

Ministry of Environment, Forests & c
Delhi and formal enquiry shall be conducted by the Regional Office of the MoEF

.& CC.

ii.

B. In cases where the proposal under FC Act is under considerstion and forest land

is diverted before grant of FC:

i, -The penalty for violation shell be equal to NPV of forest land per hectare for each
year of violation from the date of actual diversion as reported by the inspecting
officer with maximum up to five (5) times the NPV plus 12 percent simple
interest 1ill the deposits is made. - - e
Io case of public utility projects of the government the penalty shall be 20-% of
the penelty proposed in para (i) above. ‘ . .’ '
jii. State government will initiate disciplinary action against the official concemmed
for not being able to prevent use of forest Innd for non-forestry purpose without

prior upprovsl of Government of India. A
Ev‘. User zgency responsible for violation shall be prosecuted under local Act,of\hc

cate for unsuthorized use of forest land without the permission of stute autharity

C. Violstiop /non-complivnce of uny condltlons lmpo 4 T
¢ under C Acti ? posed while grunting approval

i such cuses e penslty will be fmposed on the seconmendati \PCC

: > - :ndation of th

R_cgwfwl office in whose Jurisdletion the alleged violution has occu:rzip (':I%F
violution will bt eporie d 1o REIC/FAC und the committee will gi e
comply the conditions within stipulated timo: give time to

i In cusc the offence is proved .ther '
( Aben the ‘pennlty shall be i ]
cormitted over forest wea without upproval cqt)l'ul {1 lwli):c 1:111]: (::)Ld !f;) ;\I;Nlnﬁon
m V.

ii. In cuse of public utility projects of the g
iz penolty: propused i pera (i) ubowc guvernment [l;w pennlty shall be 20 % of
' L0().

) — a e z
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is to be imposed for such viojation if the change is as per change in

;. No penalty
mining plan duly approved by compotent authority. User agency shall intimate
nal office within one

all approvals related to change in mining plan to the regio
month of approval. In other cascs, change in Jand usc plan ghall not be carried

out without prior approval of MoEF&CC under the provisions of FCA 1980.
ii. Any violation of change in land use (other than mining operations), penalty of
two times thc NPV plus simple interest 12 per cent from the date of actual

violation committed will be imposcd. .

iii. In case the approved change in mining plan is not intimated within one month of
the approvnl the same finc shall be imposed ng in para D(ii).

‘Forest lnnd’ lins been changed to ¢non forest land’ io

ig not altributablo to the user agency, no

E. In cases where g 1
If the violation

govcrnment records:
penalty shall be imposed.
roval of the Competent Authority. '

This issue with the app
Yours faithfully,
oy i 7 o4.l I
; . (Sandeep Sharms)
Assistant Inspector General of Forests
Copy t0:

. e Minister’s Office - "
l;n;mry’ Ministry of Mines/Cogl/Steel/Powet; Govermment of India.
Principal Chief Conservator of Forests, All States/UTs.
Nodal Officers, the Forest (Conservation) Act, 1980 All States/UTs. .
" all Regional Offices, Ministry of Environment, Forests and Climate Change.
t Division, MOEF&CC, New Delhi.

Join: Secretary in-charge, Impact Assessmen
PS to Hon'ble Minister of Environment, Forests and Climate Change and Minister

of State for Environment, Forests and:Climate Change.
Chzirmap, State Environment Impact Assessment Authority, All States/UTs.
Member Secretary, State Environment Impact Assessment Authority, All

States/UT's :
10, All Direcwors/Assistunt Inspeetor Genernl of Forest in Forest Conservation
Division of MoEF&CC. :
11, All Advisors/Directors/Dy
MoEF&CC.
12. 8r. Director (Technical), NIC, MoRFP&CC with a request to place :
Jetter on viehsite of this Ministry, ! plich B.copyofthe
13. PPS 1o the Secretury for Invironmont, Foresiy and Climate C i
; S ' ate Change, Ne
14 Prsto the Director fmnuml of Vorest & Speelnl Seeratnry Moggggvg cllhl.
“ 15. PPS 10 the Add). Director Geneml of Forosts (Forest Cou:;crvution) M‘oﬁgézcc
) '

Gol.
16, PPS 1o the Inspector General of Forests (Forest Conservation), MoEF&CC, Gol

17.Guard File.
c
' ' (Sandcep ghaﬁniﬁ' )16

Assistant Inspector General of Forests

NOoOVL L e

N

Dircclors in Tmpact Assessment  Division of
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On application 5C/10C supported by affidavit 6C & 11C respectively,
Ld. Counsel of appellant side is being heard.

Ld. Counsel of appellant has mainly submitted that trial Court passed
the impunged Order dt. 09.04.2026 for evicting the appellant from the property
in question. The said order has been passed without considering the evidence
available on record. It is further submitted that the respondent side is bent upon
forcibly demolishing and destroying the said property . In such a situation,

" \1;, prayer is made that the impugned order be stayed till the pendency of this
W appeal, otherwise the appellant will suffer irreparable loss.

The ordersheet shows that Respondent side has denied to receive the
notice/copy.

Since the appeal is admitted, therefore, in view of all the facts and
circumstances of this case, it is appropriate to direct both the parties to maintain
the status quo regarding the property in question till the next date fixed. ) ..

[PV LMA\/‘/:/ ‘
(Vikas Kumar - I)
District Judge, Mathura
I.D. No. UP1910
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